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Fnglish  and Hindi) of the Annual Re-
port and Accounts of the Shipping Deve-
lopment Fund Committee for the  Year
1972-73, together with the Audit  Report
on the Accounts. [Placed in Library. See
No. 1.T-8425/71.]

Indian Telegraph (Seventh  Amendment)
Rules, 1974

THE DEPUTY MINISTER IN THE
MINISTRY or COMMUNICATIONS
(SHRI JAGANNATH PAHADIA): Sir,

I beg to lay on the Table, under sub-scection
(5) of section 7 of the Indian Telegraph
Act, 1885, a copy (in Fnglish and Hindi)
of the Ministiy of Communications (Posts
-and Telegraph Boaid) Notification G.S.R.
No. 035, dated the 22nd August, 1974,
publishing the Indian Telegraph (Seventh
Amendment)  Rules, 1974, [Placed in
Library. See No. LT-8414/74.]

Coal Mines Labour Housing and Geneiral

Welfare Fund (Recuitment to Class 11

and Class IV posts) Recraitment Amendment
Rules, 1974

THE DEPUTY MINISTER
MINISTRY OF LABOUR
GOVIND VERMA): Sir. I beg to lay on
the Table a copy (in English and
Hindi) of the Ministry of Labour Noii-
fication  G.S.R. No. 872, dated the
26th  July, 1974, publishing the coal
Mines Labour Housing and General Wel-
fare Fund (Recruitment to Class TIT and
Class IV Posts) Recruitment Amendment
Rules, 1974, together with a statement
giving 1easons for delay in laving the not:-
fication. [Placed in Librarv. Se¢ No. LT-
8413/74.]

IN THE
(SHRI BAL-

CALLING ATTENTION TO A MATTER
OF URGENT PUBLIC IMPORTANCE

Reported police firing on refugees at the
Mana Camp on 8th September, 1971

SHRT KALYAN ROY (West Bengal):
Sir, T beg to call the attention of the Minis-
ter of Supplv and Rchabilitation  to the
repotted Police fiving on refugees at the
Mana refugee camp in Madhya Pradesh,
on the 8&th Scptmeber, 1974, resulting in
the death of three persons and injmics to
several others.
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THE MINISTER OF SUPPLY AND
REHABILITATION (SHRI R. K. KHA-

DILKAR): Sir, . ..

Accolding to the meswsage received  from
the  Chicl  Commandant, Mana, Raipur
(M.Dl.) there was  some trouble due to
group rivalries  among the migrants from
former  East Pakistan in the Mana
Camp. On the night of the 7th-8th

Scptembhier, 1974, a police patrol party was
attached and CRP Tnspector was stabbed.
45 policemen, two police officers, a magis-
ttatc and the Chief Commandant were
injuted by stone throwing by a mob
of four to five thousand. Police opcned
fire in sclf-defence. 12 persons were in-
jured due to the firing and 3 people died.
The njured persons have been admitted
to the Hospital.  The situation i reported
to be under contiol.

The Government regret the  incidents
that have taken place and are most anxious
to restore peace and normalcy immediately,
A Magisterial  enquiry is reported to have
been ordercd bv the District Magistrate.
Further necessay action is being taken by
the Government of Madhya Pradesh to
restore normal conditions. The hon. Mem-
bers may rest assure that there will be
full cooperation between the camp authori-
ties and the authorities of the State Govern-
ment in restoring normal conditions. It
is also expected that the inmates of the
Camp will cooperate fully in this matter.
The Dcpartment of Rehabilitation is also
sending an officer from Delhi to obtain
first hand report on the latest situation.

The hon. Members will recall that the
Mana Camp had about 20,000 families of
migrants from former East Pakistan at the
end of 1973, The Department of Re-
habilitation have prepared a programme
for dispersal of migrant families 1o various
rehabilitation projects and work-site camps
and arc making everv effort to send the
families to the various rchabilitation sites/
work sites camps according to the sche-
dule.  The number of families that have
heerd dispersed during 1974 from Mana is
of the order of 3.000.

the interest of the inmates of
the camp (o help in this  programme of
dispersal of families from  Mana. With this
cend in view cash allowance of the families
who are being sent to the rehabilitation

It v in
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sites and work site camp in Tawa lrriga-
tion Project has recently been increased

by Rs. 10/- per member of the
{amily. Opportuntties  have  also been
provided  tor wortk  in tchabilitation

sites and work on preesctldement  opera-
tions has been ananged so that able bodied
membets of the famulies could carn wages
in addition to the cash allowance as recent-
Iv liberabised. The cash a’lowance in Mana
Camp as well as State Camps administerad
by the States has recently also been raised
by Rs. 5/- per memnber of the family.

SHRT KALYAN ROY: My, Chahiman,
Sir, death cither by shooting or due to
starvation has become a part of out
normal  hfc in  the county  alier 27

vears  of ndependence, whether it is a
school tcacher in Cooch-Behar ot a re-
fugee in the Mana Camp. Si1, over 5.2 niil-
lion people weie diiven out of East 1akis-
tan at the pomt of bayonet and they came
herc in search ol cccurity and peace. But
now they are victims of gunfire.

Sir, never beloie in histnry such  a laige
number ol people, such a large group of

uprooted liumanity, have been ‘o badly
betrayed,  chcated and let down. Being
rootless, the people, for the last twenty

years, are drifting from one camp to ano-
ther and are adding to the number of beg-
gars in the streets and these people who
have been callouslv cheatud are now being
described  as  idlers. Sir, the problem
cannot Dbe discussed in  isolation. The
whole problem of these people, of accumu-
lated indignation of thesc 5.2 million or
so, whether they are in Mana or elsewhete,
is because of calculated discrimination
against the refugecs who cime fiom East
Pakistan. Sir, I am having a book in my
hands which has been published bv the
Government of West Bengal and is en-
titled ‘A Master Plan for the Economic
Rehabilitation of Displaced Persons’’. Now,
Sir, mav T ask the honourable Minister
very humbly—I am a quiet person. vou
sce, in the House—whether it 1s not a
fact that up till 31st March, 1973, vou have
spent only Rs. 7 crotes by way of rehabili-
tation grants, only Rs. 7 crores, for thes-
five million people? No compensation has
been paid to the East Bengal refugees for
the immovable properties  left behind hy
them though a sum of Rs. 191.16 crores was
paid to the West Pakistan rcfugees on the
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same  account, A comparatie studs

of the expenditwie incurred so far on the

vehabditatron of  the 1efugees  from  the
Eictern and Western  wings  of  Pakistan
reveals absolute discrimination, Up
Slst March, 197.. is it not a fact Mr.

Khadilkar—you were not a had man as
the Labowr  Minister, but arc
hod as the Miniter

becoming
of Rchabuditation—
that onlv a sum o Rs, 85 crores was spent
on the rehabiitaiion of the 1efugees from
Bengal while Re. 115 aores were spent
on the refugees, on the rvehabilitation ot
those  refugees vwho had  migrated  from
Weet Pakistan? No compensation  has
born paid to the former, that w, the re-
fugees Ntom East Pakistan for the prope:-
tres Ieft behind by them in East Pakistan
and vou have admitted in your statement
that proper payment of compensation for
the abandoned properties  in West Pakis-
tan, led to the rehabilitation of the refugees
from West Pakision. The refugees from
West Pakistan reccived bv wav of compen-

sation ot about Rs. 191.00 crores upto
31st  March, 1975, The 10.03 refugee
familics from Wost Pakistan—5.68 lakh
fomilies settled 1n rural areas and 4.435
lakh families seftled in urban areas—
have 1eceived  compensation. In other

words, 1t means that each and every one
ol the 47.40 lakh West Pakistan refugees
have received compensation.  Mr. Khadil-
ka', you are aware that cven the refugees
from the  Pakistan-occupied  Jammu &
arca were granted ex-gratia pay-
the Iroperties left behind by
them in lieu of ompensation.

*“The Muslimm evacuecs who went to
Pakistan left behind in India 5 lac urban
properties in the form of houscs, shops,
industrics, etc. 650 Tlac village-houscs
and 60 lac actis of farm  land. These
properties were  scattered all over India
including Bihar and Orissa in the castern
region. The wotal value  of all these
was estimated at Rs. 250 crores. . .The
rest of the properties, i.e. 6.50 lac village
houses in Punjeb-Harvana (exchuding th.
few worth Rs. 20,000 or more) and 69
lac acres of farm land, the total value
of which was Rs. 150 croves, were dis-
tributed among or occupied by the re-
fugees from Woest Pakistan. In addi-
tion to the compensation for immovable
propertics, crores of rupces were  paid
lo West Pakistan refugees in settlenient

Kushunit
ment  for

of their claims for compensation for a
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[Shri Kalyan Rov ]
laige number of items, such
tors” hulls, carnest nioncys,
deposits, provident funds, salaries,
scholarships, dividends, shaics, pen-
sions, damage claims, untransfcrred
bank deposits, postal insurance policiss,

as contrac-
securities,

ctc. The claims for compensation on thes® ‘

accounts  were dealt with by the Cen-
tral Claims  Organisation  set up by
the Government  of India in May,
1955 Leaving aside the value ot
those misccllaneous  benefits,  the value
of financial assistance reccived by the
West Pakistan tefugees comes to Rs.
841 crores in addition to Rs. 115 crores
spent on their direct rehabilitation. Thus
the total sum spent on their direct 1e-
settlement,  excduding educational and
medical facalities, comes to Rs. 456
crores as against Rs. 85 crores spent on
the direct rehabilitation. excluding edu-
cational and medical facilities, of East
Bengal refugecs. "

Is 1t not a fact that in respect of Danda-
karanya, the original plan was to rehabi-

litate, according to the Estimate Com-
mittee Report, 35000, but later on it
was reduced to only 150007

In a nutshell, may I ask how long

he expects these refugees from East Pakis(as:
to tolcrate these insults,  discrimination
and humiliation? Lastly, S8ir, is it not
a fact that one lakh of these refugees
have been rotting for the last ten vears
and vou are refusing to rchabpilitate them
in Andaman because of vested interests,
because of opposition from the bureaucracy
and because of your total negligence to do
something about them: The whole Master
Plan submitted by the West Bengal Govern-
ment has been scuttled. The only policy
they have for these refugees is to scattw
them like autumn lcaves. And il they
agitate, if they demand resettlement, pro
per rehabilitation, the CRP is there. Can
you dream, Sir, that after 27 years of
independence—you have been in  politics
for such a long time, perhaps since I was
born—of a camp with a Commandant?
What is Mana Camp? It is a concentra-
tion camp. (Twme bell rings)? Is it
the way you treat vour refugees? Is it the
way you treat people who came on your
invitation? There is shooting. This s
not the last shooting. You may shoot
down the workars,  the  peasants  and
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others.  But vou would not be very safe
m your seat, either as Minister of Labour
o1 Rehabilitation. . .(Twne bell rings).

Siy, I bhave not taken much time. Will
vou siop this discrimination? Will  you
noi treat them on par with West Pakistan
refugees?  Won't  you rehabilitate  then,
gine them land, and also sec that Anda-
man 1 properly developed and they are
sent to Andaman  to settle there?

Lastly,  Sir, I hope you would agree
with me—you have not agteed o a probe
by a Parliamentary  Committee into the
licence scandal—that a Parliamentary Com-
mittee should go into the firing or there
should be a judicial  inquiry.

SHRI R. K. KHADILKAR: Su, I
thought you would restrain  him, Dbecause
he has covered a very,  very vast canvas,
and he has covered the entire refugee pro-
blem of former FEast Pakistan wis-a-vis
Bengal, and charged the Government with
discrimination. I would like to make
certain things sery clear,  which otherwise
1 would have avoided. Let me make
it very clear for his benefit that cven
tecentlv. when 98 lakh refugees came to
India, when I was in charge, and about
Rs. 300 crores were spent on them, they
were sent back without any  complaints
anywhere; there was  no complaint, no
cpidemic, nothing . . .

SHRI NIREN GHOSH (Wcst Bengal):
Wiong. .

(Interruptions)

No complaint?

SHRI R. K. KHADILKAR:
arve there. . .(Interruptions).

All MPs

SHRI NIREN GHOSH: He is mis-
leading the House,
SHRI R. K. KHADILKAR: So fai as

outr Government is concerned, let me as-
swre the House; thev  will feel proud; cven
the Tniernational oiganisation in their re-
port to the High Commission have com-

plimented  Tndia. Nowhete in the world
has any  counuy  any time faced
sich a4 tremendous refugce  pro-
blem And for this, Tndia has drawn

practatly nothrig cacept minot help.

SHRI
of oider, Sir.

KALYAN ROY: On a point
The Calling Attention is
about the refugees and we confine ourselves



9 Calling Attention

-
to that problem and about who came heve
tor resettlement? and all that. The hon.
Minster is talking about the people who
came 1n oider to go back and he is taking
pride of that. . .

SHRI R. K. KHADILKAR: Now he
referred to other broad issues and when
I come to Mana, I will explain.  Since he
came late, he forgot everything except tie
enquiry pait. I must rcassurce the honou-
rable House that so far as the toimer East
Pakistan and Bengal refugees are concein-
ed, as well as the West, the usual charge
levelled against us is some sort of discrimi
natton.  This charge was levelled in the
other House and if a scparate motion
1s brought forward, I am prepared to
face all the charges. . .

SHRI NIREN GHOSH: Yes, it shoutd

be done.
SHRI R. K. KHADILKAR: For his
benefit I may menvon now how much

we have spent on these people who came
to India from foime1 East Pakistan. That
much 1 may mention. The total cx-
penditure incuried on 1chief and 1ehabudi-
tation of refugees from former East Pakis-
tan, upto 31st March, 1974, was Rs. 401.56
crores approximately. . .

SHRI NIREN GHOSH: That was

frittered away in doles. . .

SHRI R. K. KHADILKAR:. . .and on
Bangladesh refugees wupto 3lst  Maich,
1974, the total expenditure incurred was
about Rs. 300 crores. This will
explain the condition. So far as we
are concerned—the Department and fhe
Government—we  are treating the rcfugee
problem on par. . .

SHRI NIREN GHOSH:
tely wrong.

No, no, absolu-

MR. CHAIRMAN:
on your turn.

You are to specak

SHRI R. K. KHADII KAR: Therefore,
the charge levelled against the Ministry,
of di~ciimination, is wiong. If they have
the proof, they must come forward. We
are prepared to teplv. One thing is there.
So far as the West and the East is concerncd,

[10 SEP. 1974]
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as you know, Bengal s very heavilv

populated and most of the Bengalis came

back for settlement and as you know.

SHRI NIREN GHOSH: No settiement;
they are roaming about.

SHRI R. K. KHADILKAR: No scttle-
ment was possible, I agiee. Now there is
Pakistan; it is Bangladesh aned
I must sav in fairness that those who
want to utilise this, they will do according
to the law.  Whatever was feasible under
the arcumstances, was done. 98 lakh re-
fugces have Dbeen admitted and they arc
scttled m Bangladesh.  Keeping these facts
lvel a chaige against the
discrimination, is totally

no  East

in siew, to
Government  of
wrong.

SHRI NIREN GHOSH: The Congress
Government under Siddhartha Shankar
Ray made the charge.

~

SHRI R. K. KHADILKAR: Then re-
cently  we had some talks with the Bengat
Chicl  Muinister and the Bengal Chiel
Minster and the Planning Minister agrecd
bave done something which we
done before.  Most of the
written off. I can give

and we
have never
loans have been
the figures.
SHRT NIREN GHOSH- That is also

not true.

SHRI R. K. KHADILKAR: But if
the Bengal Government fails to do any-
thing, are we 1esponsible? These agree-
ments have been honourced by us. If thev
finl to respond to certain agrecments, it
is  for them to take it up.

SHRI NIREN GHOSH: You have
not done anything; you are standing in
the way.

KHADILKAR: So far as
we arc doing every-
them. In these
number of States
But it is always

SHRI R. K.
Mana s concerned,
thing possible (o settle
difficule days, quite a
have come  forward.
difficult. You must remember that it e
not easy to scttle a refugee.  Mr. Niren
Ghosh is not married. So, he does not
know what a family life is. . .(Interruplions)
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DR. K. MATHEW KURIAN (Kerala):
The Mintster is not a rvefugee. He should
understand the rcfugee problem.

SHRI BHUPLSH GUPTA (West
Bengal): Mav [ know, Si1, by having been
married has he become wiser or something
clse?

SHRI R. K. KHADILKAR: He
another  bachelor in

is abwo
this House.  Sir, <o
far as the Mana Camp 1s concerned, we
ale very conscious  about 1t and in my
statement, I have madc 1L clear that
we  have dispersed abont 3,000 tamilics
iu this year. We ate uying to dispetse
another 10,000 or o wheicver they could
be properly scitled, whether in Orissa o:
Maharashtia or Karnataka o1 Andhra o1
Madhya Pradesh or anywhere. So, to
charge like this is wiong. So far as Anda-
man is conceined, I have replied earlicr that
1t is a spedial category.  We want (o de-
velop 1t in an overall wav. I want to tell
the hon. Member one thing.  The ex-
army people have got a colony there. We
must ook to the defence side also.

SHRI NIREN GHOSH: What do you
mean by rthat; Do they go and delend?
SHRI R. K. KHADILKAR: So far

as the cnquiry is coucerned, we will take
it up, if necessary. Tt is a law and order

matter. It 15 o matter left to the Madhya
Pradesh Government. Thev have ordeied
a magisterial enquiry. They have done,

I must say. . .

SHRI KALYAN ROY:
liamentary probe?

Why not a par-

SHRI R. K. KHADILKAR:
out of question. It 1» a small matter.
As I have said catlier, *there were some
party and group fighits and all (hat
happened. As you know  the Bengali
temper, the group fights ae going on
in the (Interruptions)

That

camp.

SHRI KALYAN ROY: On a point
of order. St He says, ““As you know
the Bengali temper, the group fights. . .7
What does he mean by it? He did not
teplv to ny question Originally,  the
plan was to iescttle 50,000 1efugces in that
avea. He scuttted 1t down painfully to
12,000.  They have been allowed to rot

[RAJYA SABHAJ
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sinee 1964, M:. Khadilkar, vou have

taded  nuscrably. Don’t add insult to

the injury.

SHRI R. K. KHADILKAR:  About the
group lights, you judge tor yourself. I
am saying that because of certain factions
nights, the atmosphere was disturbed.
Unterruptions) In this camp, there are
two gtoups. one gioup led by the INTUC—
the IHHome Ministry circular is there—and
anothcr group led by others. They always
Ggiit.  Fheaco ae certain merchants who
also light. (Interruptions)

MR. CHAIRMAN:
dhury . . .

Shri N. R. Chou-

Siv. T have been carefully listening to the
rcply of the Minister . . . 1n his reply, he
denied  the charge made by Mr. Kalyan
Rov and said that there has not been any
discrinnmation i the  Rehabilitation pro-
Letween  the West  Pakistan  re
fngces and the East Pakistan refugees. Sii,
I agree that  is not a part of this Call
Atiention notice. But the fact remains
that the refugee problem in eastern India
has not vet  heen solved. And it has
heen solved in the western  side. Sir, if
we o examinle how  the East Pakistan re-
had  been  rehabilitated and  how
the West Pakistan refugees had been re-
habilitated. T think, the Mimster will be
convinced that there has been
uon,

21amme

[vrees

discrimina-
Sir, this refugee problem has crippl-
vt the cconorny  of the whole of castein
Lidia.  He was relerring to Bengal only.
It has aippled the cconomy of the whole of
castern India, Sir, this problem is
there not only m Bengal hut, as you know,
i Assam alse. I do not know the exact
numbher but some thousands of people are
still in camps in Assam itself. Apart from
that, they are also in camps in other
pirts of the country,

Sir,  the ety existence  af
(amps  proves that the
castern scector has not
15 rhe

refugee
problem in  the
been solved. 1t
the  Government
ol Inliz to solve this problem. I would
like to know  from the Minister
for how long are these refugees going
e he kept o This camp hife
is a very bad  life and is a disagrecable
one. It invites corruption, the way these

responsibility of

hon.

CAhIps

'
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camps are managed.  He said that the | called  touts of the camp authori-
touble arose out of group iivalries. 1 4 ties and the real lcaders of the refugees.
have scen the relngee camps. I have | That i« how things take place. I do
got personal  expaience. I have mv | not know the exact position  in the Mana
own relations in camps. I have secn | camp but 1 have my expeuence  abont
how these relugees ate tieated in camps. | the  working of  other camps, What
Mr. Kalvan Roy has just equalised the | happens is that the «amp commandant

refugee camps with
I am not going to do
wonld still sav that these camps are not
well managed. The camp  commandants
are theie in these camps. He has oot
a chain of people under him who often
resort (o torture and several vices take
place in camps  Sit, the hon. Minister
has said that there was group rivalty in
the camp. It needs a  thorough probe
by whatever macdhinay he deems fit. Tt
needs a thorough probe because this group
rivalry is the product of the mismanage-
ment by the camp commandant or who
ever may be there. Those people indulge
in this groupism  because of these vices
which takes place there. There is also a
good dcal of corruption, including mis-
appropriation of money. All these
things take place with the help of certain
touts who aire there among the rcfugees.
You may give them any name. LN.T.U C.
or any other thing, but cverv time we
find in all the camps somc corrupt prac-
tices and vices are being indulged in Dy
the managemert.  Sir, I say it categorical-

concentration  (amps,
that. But, 1

Iy because I have  personal knowledge
about such vices. AWl these things  take

place in the camps and to the pleasure of
camp authorities and those people who
collide with them o1 are in league with
the camp authorities, the corrupt officials,
they get some favour and they get ceitain
amount ol preference in the rehabilitation
programme.

Sir, the hon. Minister said that there
was group rivalry but he did not say what
that group rivalry was for. He only
said that there was group rivalry and a
police patrol party was there which was

attacked.  Nobody will attack a polwe
party unnecessarily  and  without any
reason. There must  be some  reason
behind that.  Sir, 1s the camp comman-

dant and his people aile resorting to cor-
rupt practices and vices in collusion with
some people, whom they call to be the
leaders of some group. There were some
othcrs who were genuinely opposed to it
and a clash arose between the so

calls the police and there is a cash ber-
ween those people and the police and so
firing takes place.

Su. from Minister’s reply  we have not
been able to get a clear picture.  Sir, 1
know the Minister is a good man but he
should agree to a
natute he pleases, that he has to deade;
but there must he some sort of an impar-
tial piobe to find out the truth in the
interests of rehabilitation and in the inte-
rests of national prestige.

probe of  whatever

Before I condlude, Su, T would like to
know for how long he 1s going to keep
these refugees in these camps.  He should
answer this point. This  rehabilitation
programme must be expedited and com-
pleted as soon as possible.

SHRI R. K. KHADILKAR: The hon.
Mcember is iight so far as East India
is concerned. Apart  from other prob-

Iems because of the refugee problem there
is a certain amount of poveity and general
backwardness; 1 with  him. And
therefore 18 lacking. But
so far as the question of scttlement of re-
fugees 15 conceined for his information I
would like to give him  some [igures.
11,13,958 migrants came to India from
former East Pakistan between st Janu-
arv, 1964 and 25th March, 1971.  Till
31st December. 1973, 49,108 families have
been rehabilitated.  So our performance
is not that bad as he depicts. Sir, the
Government is very anxious that all re-
fugees, all uprooted prople must as far as
possible be settled somewhere with some
their for-

agiec

development

land o1 profession or whatever
mer calling was but with all our efforts
we ate not successful entirely in liquidat-
img the problem. That I must confess.
Therefore T would  request—as he him-
self has said—that Members of the House

must co-opcrate with the Government in
the resettlemeut  cfforts particularly in
the States.

SHRI NIREN GHOSH: You are for

non-settlement.
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SHRI R. K. KHADILKAR: As he just
now said with uprooted people living for
years in camps, thousands of them together,
something of this nature is bound to comic
up.  Even in ordinary life it will happen
and so to accuse the Commandant of cor-
ruption or of encouraging all these thinas

is very unfair. As I said earlier, in a
situation of this sort.
SHRI N. R. CHOUDHURY: Sir, what-

ever I said, 1 said on the basis of my own
experience. Of course I know nothing about
the Mana Camp but I have experience of
refugee camps in my arca and it was on
the basis of that 1 was saving that these
things happen.

SHRI R. K. KHADILKAR: So far as
corruption is concerned, as you hnow, un-
fortunately it has become a part of our
social life, an clement in our sociat life
and we must try to eradicate it. That is
our main effort. So I must assure my hon.
friend that cverything possible is being
done. So far as the discrimination part is
concerned I would like to tell him that I
feel that we must be specific instead of
making a vague charge and if it is proved
Government must be brought to book.
Otherwise making a vague charge has no
meaning. Yet the Government is trying to
do justice as far as possible.

SHRI N. R. CHOUDHURY: Si1. one
specific question T asked whether the Minis-
ter is prepared to accept an impartial probe
by whatever machinery he deems fit.

MR. CHAIRMAN: no. No furthe

question.

No,

SHRI NIREN GHOSH: Sir, I served as
a Membcr of the Cabinet High-Power Com-
mittce on Refugee Rehabilitation. So what
I speak, 1 speak with authority.  You should
understand that. That Committee and the
Government of West Bengal under Mr
Siddhartha Shankar Ray, Congress Govern-
ment, has made a definite charge of diffe-
rential and unequal treatment. They have
used the word ‘discriminatory’ but T am
not using that dcliberately. Now, Sir, since
he has doled out some figures I should
like to tell you these are fictitious figuies in
a sense. Can he give the figures of lakbs
and lakhs of acres that have been given
to the refumces from West Pakistan? Besides,
lakhs of houscs have been found for them.

[RAJYA SABHA]
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More than 2 lakhs have been found jobs
thiongh LEmplovment Eschanges and  you
will be surprised there is now in existence
for them a Secttlement Commissioner, a
Cential Claims Organisation, Custodian of
Deposits,  G.PP. Accounts, Pay and Reha-
hilitatian Officer. Thev are all there for the
Woest Pakistan 1efugees. This is on record.
As regards this patticular project T speak
with authority that about 30 lakhs have not
been still rehabilitated. The total is 60
lakhs. You have spent money on doles and
vou are kecping them on doles making
them beggars and prostitutes but you have
done nothing by way of rehabilitation for
them At least 23 modern townships are
built for the refugees from West Pakistan
but nothing for those fiom East Pakistan.
So, if you add up the figure, it will come
to anvthing like Rs. 2,000 crores by way
of houses, etc. Government has done any-
thing and cvervthing for them and almost
nothing for these people. That is my ex-
perience as a member of that committee.
And Government have refused to spend
money for that purpose. This is the posi-
tion.

Sir, now you will see—he admits—there
are 20,000 unsettled families after 20 years
in the Mana Camp. That very fact itself
speaks  what the Government has done—
apart from the other figures that I have
given. Then, instead of 35,000 families for
Dandakaranva, it has heen reduced 'to 12,000
families and now it is further cut down to
7,000 familics. And what does the Estimates
Committce say? It has not been possible to
prepare the Master Plan for Dandakaranya
duc to lack of suitable personnel and in-
adequate data for that area. That is your
peiformance. Not only that, Sir.

¥or several years complaints have been
made against the Commandant that he has
been using refugee girls for immoral pur-
poses in oitder 1o carn monev. This Camp
Commandant has heen traflicking in refugee
women! From the Consultative Committee
a team of M.Ps. has gone there. They know
it and they saw it hut still that Com-
mandant has been retained there. It is be-
canse of this that the troubles come. Poor
fellow, Khadilkar—I do not want to men-
tion- but it has been my experience. They
are turning a deaf ear to the explosive
situation that is building up on this issue.
Theyv do not care to realise it. T have visted
the Andamans personally as a member of
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the committee. There iv scope fon rehabi-
litation, but, as a matter of policy they are
shutting them oo Aod what ic he dole
that von ame giving 1o these relugees per
Youo o shoutd ghve the figures, What
is e dole wud v how you
inceased it [hiee thousand families yon
have disposed of, Wherez T know 1o Orissa,
Madhva Pradesh and other places. Wheres
send  them, the fand there cannot
be tilled It i barren land o fand tull of
gravel and stones. They are agricultunists
and  they scttle down  wherever
land. There is cnough land in the Anda-
mans ot vou have deliberately done that.
It s all 1 the Master Plan of the Siddhar-
tha Shankar Ray Government. I have given
a note on that, saving that even if that 1s
accepted in full and tianslated into action -
they have not done so— it touches only the
fringe of the pioblem. I have submitted
a note on thst as a member of the Com-
mittec. This Minister has not cared even to
give me a reply to that note of mine. And
these policy-makers are using two  groups,
Even f T take it 1ot gionted that there are
two wioups, they may fight with each other
but how can a leader be arrested and whyv
should the police take part in that> At the
behest of the Commandant who is traffick
ing in immoralitv using 1cfugec women as
prostitutes® It is done undcer the benign
eves of the Government of India. I have
seenn in mv State itself 10 what low depths
vou can sink over this issae.

head

much bhave

Verovaul

theie s

Is Tndia ope? Do son ticat the people
of India as one? Or, do vou think there are
two pcnp!m. 1wo 1aces that one is treated
as alien and so vou arc behaving in this
fashion® These people are not settled even
after 25 vcars. The entire problem has he-
come an  cxplosive sitvation and it must
burst into flames some dav.

We are trving to present it, but human
miserv somehow or othcr finds an outlet ¥
accuse the Govaernment of differential treat
ment. 1 accuse the Government of doing
nothing in regatd to their scttlement. They
have disbursed doles, tinned them into beg-
gars and prostitutes and most of them have
died on the platform itself. That is what
vou have done. There should be a limit to
it. He talks of the Planning Commission.
1 have talked to My, D. P. Dhar, but noth-
ing has been done. He cannot do anvthing.
You ate making all sorts of misleading state-
ments on the floor of the House.

212 RSS/ND/74
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SHRI R. K. KHADILKAR: Lct me make
one ot two announcements. 1 have just got
@ message 1o say that out of the injined one
is dead. S0,
Place ...

in all fow dearhs have taken

SHRI NIREN GHOSII:

woman,

Incduding a

SHRI R. K. KIHHADILKAR: That we shall
see later on. So far as the other charges are
concetned, I must say, whatever be the
weakitess of the fotmer Commandant, so far
as this camyp is concerned, we have changed
the Chiel Commuandant and appointed Bri-
gadier Das, since February this year. He
must 1ctuember that. He was a member of
our Reviewing Committee and he knows
the problent frem the Bengal angle very
well. Unfortunatcls, if what he has stated
would have leen corvect, his party, which
is gving natmally to trade on the refugee
problem saving that it is not settled, would
have got mare -upport. He did not get
that support . . .

SHRT NIREN GHOSE:
sav? Repeat it again.

What did vou

SHRI R. K. KHADILKAR: I shall give
some information. Thete alre 20 State ad-
ministered camps in various States and one
Centrally adminrstered camp at Mana. Be-
sides, there is the Tawa work-site camp,
which comes under the administrative con-
irol of the Chicf Commandant, Mana.
There are also work camps in rehabilitation
sites 1n Dandakaranya knoun as Karmishi-
bir«  The total number of families living
m these camps 1y 26,311 comprising 1,12,099
nersons Lo, .

SHR1 NIREXN GHOSH: Twenty thousand
familics have not been settled.

SHRI R. K. KHADILKAR: Of these,
about 4,550 families, comprising about 15,800
person<, are of P.L.—-permanent liability—
categoiv. Thev cannot support themselves.
These taces T am giving to counteract what
he stated. We have solved a big problem.
Only a small thing remains . .

SHRT NIREN GHOSH: No.

SHRI R. K KHADILKAR: We are sony
for ¢ and we are going to do 1t. So far as
the [uture is concerned, our Planmng Minis-
ter and the Chief Minister, West Bengal
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have arnved at a settlement. (Interruption:
Our plans for sctilement must he dosc
Lailed.

SHRT NIREN GHOSH : Tt has becen done
behind he back of our committee,

MR. CHAVIRMAN: Why aie vou upset®

SHRI R K. KHADILKAR: It must be
dovetatled into the State scheme of develop-
ment, to which he has agreed. If he wants
help for that and whatever they have scttlod,
it i~ forrrthe Planning Commission to make
advances. As 1 said carlicr, we ate not
1esponsible if nothing has been done. It s
for him to go to the Chicf Ministcr and
tind out . . .

SHRI NIREN GHOSH:
Minister of Rehabilitation,

Youn aie (he

SHRI R. K. KHADILKAR: He asked
what do we pay them?

SHRI NIREN GHOSH: Wonderful.

SHRI R. K. KHADILKAR: Ahout doles
in work camps per family, one member gets
now Rs. 40; two members get Rs. 60;
three members get Rs. 80, A family with
four members gets Rs. 97.50. A family with
five members gets Rs. 115 and a family with
six members gets Rs. 132.50. A familv with
seven members gets Rs. 150, This is as a
result of the increase 1 doles by Rs. 5 and
Rs. 10 agreed to lately. So this must be
kept in mind.  Over and above all this
do vou get anywhere in this country wheat
at fiftv paise a kilo? We are giving it daily.
It is undorm for all, elders and voungsters.

{
SHRI NIREN GHOSH: May I respect-

fully submit .

MR. CHAIRMAN:
taken much more time.

You have already

SHRI NIREN GHOSH:
taken 1 do not denv. He men-
tioned Members of  Parliament of
that arca. Are the Government prepared to
accept whatever they sav in the meeting®
I throw round the challenge. You call afll
the Members hom the Congress and other
parties from West Bengal and Assam and
let them say. Aic vou prepared to accept all
that they say?

T confess T have
some time:
about
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SRT LOKANATH MISRA (Orissa). If
Mr. Niren Ghosh's allegation regarding the
Buagadicr who has heen transferred is even
10 per cent. truc, then I think it is a
hainons ciime which has been committed by
the Commandant. The hon'ble Minister said
thar he had vansfened him—may be he
has heen transerted to Simla which should
br comsidered as a promotion rather than
any action agamst him. May | ask the
hon'ble Minister whether he has 1eccived
any Kind of complaint trom the 1efugees
rcgnding the Brigadier Commandant  of
the Camp indulging in 1mmoral trafficing
in rcefugee women® If that be so . . .

SHRT BHUPESH GUPTA  You ate deli-
Lerately mistecading When has this Govern-
ment not promoted contupt and bad officials?
Let him darify.

~iIRT LOKANATH MISRA: I would like
ro know that categoricallv. Sit, this report is
the product of the Committec which was
set up of the Government of India. On
page 4 1t says:-—
‘ truc that the State Government
<onld not spend all the amount sanc-
tioned by the Government of India un-
der the so-czlled residuary schemes. But
there were manv cogent reasons for this
failure, the blame for which must be
shared Dby the Central Government along
with the State Goscinment The greatest
difficultv the State Gosvetnment experien-
ced in implementing the residunary sche-
mes was created by the Government of
India when it insisted that the State Gov-
ertnment must  <hare one-third of the
Yosses to b trod on account of non.
recovery ol rchabilitation loans. This in
fa1r biought the rchabilitation work vir-
tuelly 1o a swand-still till the State Gov-
ernment agrerd to share the losses.™

s

If this was the 1eport of the high-powered
Committce which was set up by the Gov-
ernment of India itself, what action did the
Government of Tndia take in response to
cuch a note by the high-powered commit-
tee> That is another question,

Sii, the hon'ble  Mmister gave  some
figures. The figwues, T am told, may be
essentiallv true but the picture given by

him was ptobably in a somewhat diluted
form because he gave the families of 5, 6
and 7. Mav 1 know whether it is not a
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fact that a voung child below three years is
given 30 paise per day which comes o
Rs. 15 a bov between 3-8 s
giren Re 1 pa dayv whidh comes to Rs. 30
a month and a boy above 8§ or a male or
femnale member, whatever it is, is given
Rs. 1.50 per dav® How docs the hon’ble
Ministe when  prices have risen
almost 200 par cent. dwing the last three
or fow these people 1o cary or

month, a

enpett,

veats,
with @ dole consisting of cight annas to
Rs. 150 par dans

Then. finally, docs the hon’ble Minister
think that giving them doles and repeating
it dayv atter day and month after month
would Keep their orale high. If they are
kept on doles for an  indefinite
nafmalty, in any would be

period,
thele
indignation, resistance and  frusttation.

cdmp

May T know what attempt has been made
by the hon. Minister to 1chabilitate them
near the camp by way of providing some
kind of ndusuy therer No agriculiural
fand could be made available to such a
colossal number of people who have becn
uprooted.  Could not some kind of an
attempt he made in oider to absoih all
the refugees who have been settled in camps.
by way of setting up an industiy, whethe
small-scalc or laige-scale, so that all thesc
people could be absorbed locally? Then thesc
would nof have been any kind of distur-
bance, there would not have been any kind
of frustration becausc they would have
had work near at hand and the entire
atea would have developed into a nice
colony instead of rcmaining a poverty-stric-
ken, dependent camp all through  Mis 1
know 1f all the money that has
spent up to now in these camps would
not have been enough to set up an industry,
whether small-scale or laige-scale? And even
if it is late now, would he think of sclting
up an industry near about the camps
everywheare so that the refugee problem
would Dbe solved once and for all even
though thev would continue staying at the
same place, though not in the camps but

been

on their well-deserved pav tiom the in-
dustries?
SHRI R. K. KHADILKAR: Sir, all his

suggestions are alreadv at work. If he sees
the annual 1cports of the Rehabilitation
Corporation ncar Calcutta where we have
invested a lot of moncey with a view to
finding cmployvment for these people, he

will see how much money has been sunk
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by the Government in this, But apart friom
tus, for bis intormation 1 mention
that in every camp, acconding to the popu
lation, there are primary schools and in
Mana Camp Higher Secondary Schools and
iacilities for trade training and other ftrain-
So it is alieady there. The sccond
thing is about the Commandant. What mey
hon. Giend mentioned is not truc. It is a
charge levelled by the Opposition which has
not been proied. But I do admit that in a
population of this nature which has been
uprooted, there might be a tew cases where
they might have fallen fiom virtue. But
there are not many cases to shout ahout.

mayv

mni.

SHRI LOKANATH MISRA: On a point
of order, Sn. It s, in fact, verv undignifed
for the Mimster 1 charge of Rehabilitation
to sav that there may be one or two cases,
but it is not a case tor shouting. Even if
there is one case which has been brought
about by the conduct of Brnig. Das or the
Commandant of the Camp, he should be
taken to tash. You cannot excuse even if
there ts one case where a woman was made
to lose her virtue.

DR. K.
Minister's

MATHEW KURIAN: Sir, the
explanation is not convincing.
Even if there is one case, it should he pro-
pc v enquired 1nto. The Minister should
not 1y to whitewash by saving that statis-
ticatly the propoition is small.

SHRI R. K. KHADILKAR: There is no
desire to whitewash this thing. As I said
earlier. . .

SHRT RABI RAY (Osissa):
made personal (nquiries?

Have vou

SHRT R. K. KHADITLKAR: Let me com-
plete my reply. Number one, the hon.
Mcember made a charge and asked whether
thc Commandant has becn promoted and
cent to Simla. This is totallv false. He
was changed because we found him un-
suttable. To manage a lakh of people at
the camp and look after them is not an
easy job, vou must remember. From my
own cxperience  of Bengal refugees—98
lakhs for ten months—I can sav that there
mav be a few cases, but I haic not come
acioss a single case of this naturc. There-
fore, as T said earlier, so far as this fall
of virtue is concerned. there might be a
strtay incident. ‘To accuse an officer is very
easy, but to find a good and virtuous and
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cfficient officer is very difficalt. But it is
not the Government's intention Lo promote
a man who has tallen from virtue. Tet him
point out any instance. 1 will sayv 1t has
not been done. So far as training and edu
aation 15 concerned, T oentitehy agiee with
lum that they must be trained. We have
made arrangements. Theo must be setiled
accoding Lo their nade. We have made
arrangements  But there must alco e sonic
aptitude for this purpose. And as I men
tioned, if vou 1cad the 1epoit of two
years back you will find, we aie making
losces every vear. From  this it is very
cleay, wlatever we have spent, is last. There
is nothing. So tar as Beugal rclugees are
concerned, he mentioned to me. T must say
we are doing cverything possible. Tt is for
the State Goveinnient to (ahe greater in-
terest, to find out the solution.

SHRI LOKANATH MISRA: The State
Govermment stated in the teport that be-
cause thete is a stipulation that one-third
of the losses must be boine by the State
Government, il has not heen posable for
the State Government to invest moncey; and
therctore, many of vour schemes have not
come into action. That s what I men-
tioned to you. Siy, this is a majm policy
mattei. The Minister should sav somcthing
on it. [ brought this to hiv notice, through
the Chair, thal because there is a stipula
tion that one-third of the losses must be
borne by the State Government, the State
Governments have not been able to atilise
the money because they cannot hear that,

SHRI R. K. KHADILKAR: He does not
know the latest position. I have already
said (hat most ob the loans have heen
wiped off by the 1ecent order, and titles in
land are being given. Now the position is
different.

SHRI NIREN GHOSH: On a point of
information. one Mr. Bhushan Pal’s salary
has been scized on account of loans.

SHRI SUHRID MUILLICK CHOU-
DHURY (West Bengaly: Rcgaiding the step-
motherly attitude of the Government, it has
been disdosed by vaiious Membo s of the
House and I do not want (o icpeat all
that. T  only say that police fiting on
destitutes and unaimed people is an act of
cowardice. Similarly it may be recalled that
a few wmonths bark some of the 1cfugcees
who came fiom Bihar to represent their

[RAJY.\ SABH\]
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gerevances belore the Minister were given a
wid shoulder and forcibly sent back. The
shovld  be  ashamed of this
atutnde of 1v wwards refugees,  In this
particular e a magisterial inquiry is not
apbicient. Ju s suagested that a high-levef
inquny al least at the level of a High
Court judge should be ordoied immediately
and the tepast should be placed before the
Llouse a4y soon As possible.

Government

SHRI K. K. KHADILKAR: As I said
carlier, so far as the inquirty part is con-
cerned, iris the Madbva Pradesh Govern-
ment which s looking into this question.
And have ordered 4 magisteriat in-
quuy L will pass on all the suggestions to
therm. TE they accept them, well and good,

they

SHRT NIREN GHOSH: You tell us whe-
ther you 1ecommend or not. You tell us
whethor the Central Government being in
charge o rehabilitation recommends  the
suggestion to the Madhva Pradesh Govern-
ment o1 not,

SHRU R. K. KIADILKAR: I will say
that thoe ace the opinions expressed in the
House.

SIERL T OKANATH MISRA: Relugees are
vour <harge.

SHRI R. K. KHADILKAR: As I said in
mv statement, so fat as 1efugees are (on-
caned, ey oare ont charge, T entirely ad-
mit 1L Baioas aegrds faw and order pro-
blam 18 concerned, firing was done under a
magisteria! order. Therefore, so far as this
is concared. T will pass on the sugge-tion
to the Government of Madhva Pradesh.
Far his information T may mention that the
Commandants, as soon as thdr term is ovet
ot otherwise if there is a complaint, thev
ate semoved

SHRI N. R. CHOUDHURY: On a point
of order Sir, two points have been made
out by the Members: one is firing and the
orlier is maladministration 1 camps. My
po nt iy that camp admunistration lies with
the Government of India. So he mayv ae-
commend the suggestions of the Members to
e ostate Government  But what about mal-
adiaaistiation” Whet has Be 1o sav about
That v b % 0 I'hat is not the
State Government.

that?
affai. of e

MR. CHAIRMAN- Thae iv no point
of order. Next, Mi. Jairamdas Daulatiam.



25 Calling Attention

SHRI JAIRAMDAS DAULATRAM (No
minated): Sir, T am deahng with moie o
less a basic prindiple durmg the Lew woids
that T will utter. I personaily hate to use
the woid “icdugees” for all the displaced
petsons who have come from Pakistan. By
using the word Crelugees’. we ave loweiimg
their teal status. They weie all Indian
atizens. They wae utizens of undivided
India. Leaders decided for the sake of inde-
pendence o a certain part of undivided
India to accept partition. Those who wete
displaced by paitition from time to time
up till now aic all persons of Indian origia
and th.oy weie all dtizens of undivided
India. They are the victims of independence,
Independence which has enriched the rest
of India, indepceudence which has led to the
development ot the India, inde-
pendence which has given us this Pailiament
and gnen us status and privileges. due,
and may I say some undue, to the Members
of Pailiament and which has created Minis-
ters 1n charge of the country, was achieved
on the shoulders of the sufferings of these
people. I would 1cquest the Minister of
Rehabilitation to take a correct view of the
situation realise that thev were our
fellow cit'zens and manv of them
freedom fighturs and manv of them fad
been to prison for the sake of independence
of the vest of India. Our whole attitude
ought to change. We oughl to give some
prioiity to the ichabilitation of these peo-
ple. There are Imge arcas being iirigaled
in the counuty in the rest of India, vadivided
India. I would give prioritv for the rcha-
bilitation of the agricultutists in all these
newly drrigated ameas 1 different parts of
the countiy. If I were incharge I would
give priotitnv—as Sardai Vallabhbhai Patel
has done—in the employment of these old
fellow Indian citizens on the basis of whose
sutt:1ines we have become independent and
we have got this Parliament and we got
power. All these basic principles ought to
guide the Ministry of Rehabilitation. if it
has to do its duty. 1 would also make a
request to the Minister of Rcehabilitation.
If he has to reallv do his duty to his own
conscience, he should tour, tour and tour
all the time avarlable to him when the
Pailiament is not sitting. Whethcr the ad-
minictiation is in the hands of the States
or not, it is the duty of thc Centre whose
decisions has aeated this situation under
which this has become the dutv of the
State Goyvernments Personal tounng will
give him a realistic view of the problems

rest of

and
were
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and that will ccate an atmosphere and
psichology among  the refugees themselves
which will help the administration of the
problems with which you are faced. It is
this hasic prindple that T venture to place
before you. This would also include pcople
vwho have come trom Sind in West Pakis-
tan But I am not going into the details of
that problem. You have to adopt a correct
attitude because these arc our old fellow
Indian citizens, fellow fieedom fighters.
They are now in difficulties and they have

beenn in diflicultics for many, many years.

SHRI R. K. KHADILKAR:
1eply o the points raised by the veteran
NMember of this House, I would like to
sav about one point regarding the concern
expressed about the nature of enquiry.
That point has been made and we will
pursue it. So far as the administration is
concerned, if a positive suggestion is made,
it can be looked into becauser we have
lot of experienced people in this very Depart-
ment. They have cxperience over so many
years. If feasible suggestions aie made, cer-
tainly we shall undertake to examine them.

Before 1

So far as the honourable Member, the
vetetan Member, is concerned, he means
himself. But T do not call him a refugee.
He 15 a vay good Indian and he > a
frecdom fighter. So, T would reply to two
points of his, onlv. T do recognise that we
should not call them refugees. I am using
this teim because it is a common term and
I will call them only as Indians or migrants
or whatevar vou like and if vou can suggest
anv other teim, personally 1 am prepared
to adopt it,

Now, thete is another thing: When |
look at any retugee, I look at him only
with the greatest compassion and lhuman
feelings Decause he is equally our citizen,
whether he comes from Bengal or Punjab
ov Sind. He himscelf knows how Maha
rashtra has treatcd the Sindhis. So, in a
situation like this, T entirely agree with
him that we should look at them with the
greatest svmpathy. not pitv, but sympathy
and understanding  and also with an aware-
ness of their pswohology, because they have
been ousted.

So far as giving priorities is concerned, the
Government has always kept in view this
thing. Othawise, why has the Government
incurred this much of expendituie? It is
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because of the fact that the Government
has considered it its duty and we have
dischaiged this as far as possible within
our means. So, 1 would assure him that
we do nou look at them from any other
angle,

[Mr. Deputy Chairman in the Chair]

REFERENCE TO CIRCULATION OF
THE REPORT OF THE PAY COM-
MITTEE FOR TIIE PARLIAMENT SEC-
RETARIATES TO THE MEMBERS.

DR. K. MATHEW KURIAN (Kaalay:
Sir, on a point of oider. Before we go on
to the next item on the agenda, T would
like to make a submission . . .

MR. DEPUTY CHAIRMAN: No, pleasc.
Yon cannot 1aise anvthing now.

DR. K. MATHFW KURIAN: Sir, some
time back, we discussed a Private Member's
Resolution on the pay scales and allowances
and the savice conditions of the Rajya
Sabha Secictariat staff. T understand  that
the Pay Committee has gone into this mat-
ter and a Rceport has been submitted. 1
would, thercfore, requesi the Government,
through you, Sir. to allow this matter to be
discussed . . .

MR. DEPUTY CHAIRMAN: Mr. Kurian,
vou cannot raise this now. It is absolutels
out of order.

DR. K. MATHEW KURIAN: At least the
Report can bhe circulated to the Members
so that we will know what it is and we will
have an opportunity to discuss it.

MR. DEPUTY CHAIRMAN: This can-
not be allowed.

SHRI KALYAN ROY (West Bengal): Sir,
I agree with you that this cannot be raised
now. And 1 also do not want to force it
on you. But T would say that at least the
Report can be circulated to us.

MR. DEPUTY CHAIRMAN:
We go on to the next item.

All right.

[RAJYA SABHA]
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THE INTEREST TAX BILL, 1974

THE MINISTER OF STATE IN THE_
MINISTRY OF TFINANCE (SHRI K. R.
GANESH): Sir, I beg to move:

‘““That the Bill to impose a special tax
on mterest m certain cases, as passed by
the Lok Sabha, be taken into consideira-
tion.”

Sir, this Bill seeks to levy a special tax
on the total amount of interest reccived by
the State Bank. the nationalised banks and
by the other  schedulod loans
and advances made by them in India. The
proposed levy is a part of the various
antt-inflationary measures taken by the Gov-
crnment m 1ecent months, The banks would
be oapected to reimbuise themsclies to the
extent necessary by making appropriaie ad
jusrments in the interest rates charged {rom
bonowers. It is expected to result in an
increase of about one per cent in the cost
of borrowings from the scheduled banks.
Tt is estimated that the proposed measate
will yicld about Rs. 60 ciores in a full
veu and Reo 25 crores during the current
financial yem. The proposed tax will thus
have both @ monctary and fiscal impact in-
asmuch as u o will purpose  of
raising the ost of bortowed funds and of
supplementing Government  1evcenucs,

hanks on

serve  the

The proposed tax, to be known as “‘inte-
vest-tax”, will be levied at the iate of 7
per cent on the amount of the chargeable
interest. Foy the puipose of the levy, interest
will joddude commitment chaiges on the un-
utiliscd portion of any credit sanctioned for
being availed of in India, as also discounts
an promissory notes o1 bills of exchange
driwn ot made 1n India. Discounts on
veasurv bills will, however, be outside tpe
scope of the levy. Interest on Government
sccurities and on debentures or other secn-
tities issued by local authorities, companics
or statutorv cotporations has also been ex-
empted from the proposed levy. Interest
received on loans and advances made by a
scheduled hank to other scheduled banks
will not be chargeable to tax. This ex-
emption is being allowed because such loans
and advances reptesent temporary accom-
modation granted by one bank to another
and interest received bv the borrowing
bank fiom its constituents will, in any
cvent, be chargeable to tax in its
hands.

own



